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s No. 13 (i)Vidhayee and Sansadiya Karya/2001
Dated Dehradun, January 20, 2001

IN pursuance of the provisions of Clause (3) of Article 345 cf the Cons
Governor is pleased to order the publication of the
Krishi Utpadan Mandi Samitj (Alpakali

stlution of India, the
following English translation of the. Ljtizr Pradesh
kVyavastha) (Uttaranchal Amendment)
Adhiniyam Sankhya 3 of 2001). . . - :
As passed b

Act, 2301 (‘ditaranchai_
y the Uttaranchal Legislative Assémbly and assented to by
January 18,2001, : ' TR -

THE UTTAR PRADESH KRISHI UTPADAN MANDI SAMITIS
'(ALPKALIK VYAVASTHA) {UTTARANGCHAL AMENDMENT) ACT, 2001
K _ (UTTaraNCHAL ACT No. 3 oF 2001) ‘
‘ T A passed by the Uttaranchgi Legislature]
. \ ‘s . . ‘ oty : N AN ‘.
& “\, further to amend the Uttar radesh Krishi Utpadan Mandi Sanitis (Alpkalik
R AL Vyavastha) Adainiyam, 1972 ) .

the Governor on

IT1s HEREBY enacted in the Fifty first year of the

1. (1)This Act may be cajiad the Uttar Pradesh Krish Utpadan Mandi Samitis
(Alpkalik Vyavasthd) (Uttaranchay Amendmeni} Adhiniyam, 2001, -

(2) It shall be deemed 1o have come into force gn
Amer)dmenl of

Saandm 2. In Section 2:of the Uttar Pradesh Krishi Utpadan
eclion 2 of Y p. iniva srai
ActNo. 7 of 1895 Vyavastha) Adhiniyam, 1972, h

Republic of Ingia ag follows—

Commencement

December 27: 2000,
Mandi Samitis (Alpkaiik
€ principal Act, in sub-.

1,2000”, the words and figures
shall be Substituted. S
. .30 (1) The Uttar Pradesh Krishi Utpadan Mandi Samitis (Al
(Uttaranchal Sanshodhan) adh

- (2) Notwilhstanding 5

Repeal and
savings

corresponding Provisions of the pri

Ne or taken under the
or the principal Act, as amended by thig Act, as if the pro-
Visions of this Act were in force at all materia] time
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